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OA_686/95. Dt. of Order:16~6=85,

(Order passed by Hon'ble Shri A.B.Gorthi, Member (A) ).

Heard learned counsel for both the parties., The prayer
of the applicant Nsji1 Smt,K.Padmavathi is fPor appointing her
son ériTNagash (applicant No,.2) an compassionate grounds. It
is stated in the 0.A. that Sri K.Harish having served in thé
Respondents organisation for about 31 ysars died of lung can-
cer while in harness., The reguest made by the uidau for giving
comgﬁssianate appointment to her son Sri Nagesh has bean turned
down by the Respondents stating that the family was not facing

indigent circumstances,

2e The Respondents in their reply affidavit have stated that

on the death of the employes the family was given terminal

bemefits totalling to R.2,11,999/~ as per details givem in ihe

page-2 of the counter. Family Pension of Rse2,070/~ including

relief was also sanctioned, The Respondents contend that t he

elder son is employed and that the family now consists only of &’
. T A

widow and Srinagesh, Qccordingly.tha1sﬂﬁéi that there was no

justification to givé appointment to Srinagesh on compassionate

grounds.

3. Terminal benefits receivad by ths family on the death of

the employee cannot provide steady relief to the family but
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ofcourse will take care oP'thqﬁmmediata needs of the family.
That the family was not in a very happy financial situation
will be avident from the'faag that when ﬁhe aﬁplicant was
suffaring from lung cancer, his colegues had come toc his help
by making-dbnat}ons towards his treatmenf. This uaﬁld_be
evident from Annaxufa-II t6 fﬁe 0.A. As regards thefact that
tha elder son of the family is employed, it is stated in the
0.A., that he is working in a private firm earning a meagre
gsalary, which is ;dequate to mai;tain his ouwn gife and children.

In this regard Sri P.Naveen Rao, counsal for the applicant has

drawn my attention to Ministry of Home APfairs, ‘Department of
Personnel & Administrative Reforms CM dt.25-11-78. It clarifies

that in deserving cases aven when there is an garning member in

the family, a son or daugﬁfer of a Government Servant, who dies
in harmess leaving the family in indigent circumstances may be
* AT g (/ ‘
congidered for tﬁﬁlappmintment.tasihe—paexe. All such appoint-~
ments can be made with the approval of the Ministry concernadmin
the circumstances of the case, "I deem it just and proper to
dispose of this case at the admission stage itself with a direc-
tion that the cese of the applicant be raconsidered at the

level of Secretary, Ministry of Defence (Respandent Na,1).

Accordingly the Resgpondent No.1 is directed to re-sxamine the
matter within a peried of three months from the date of ggtmuni-

- cation of a copy of this order keeping invieu the peculiar
J/m\
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facts and circumstances of the case.

4, The 0.A. is ordered accordingly.at the admission stage

itseif. No order as to costs.

¥

' (A.B.GORTHI

Member (A)
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DEPUTY REGISTRAR(J)

To
1+ The Secretary, Ministry of Defence,
R & D Organisation, New Delhi,

2. The Director General of Research and Dsvelopment,
Dirpctorate of Personnel/RD/Pers-1d, '8' Wing,
Sena Bhavan, Ministry ofDefence, DHE, PO, .
New Delhi -~ 110 011. '
3. The Director, Govt. of Indda,
Ministry of Defence, Ressarch and .
Development Orgdmoisatiaon,
Oeflence Electronics Research tabeoratory,
DERL, Hyderabad - 500 005,
4, Dne copy to Mr.P.Naveen Rao, Advocate,CAT,Hyderabad.
5. Cne copy to Mr.N.U.hamana, Add1.CGSC,CAT,Hyderabad.
6+ One copy to Library, CAT,Hyderabad,

7. One spare cony.
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